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IN THE CENTRAL ADMNISTRATIVE TRIBUNAL 
PAT NA BENCH PATNA 

Order Sheet 
... ... ... ... Applicatioi No ... ... ... ... ... - ..........199 fr_ ... ... ... ... ... ... ..• 	...' ....... 

Applicant(s) ... ... .. ... ... ... ... ... ... ... ... ... ... ... ... 	. ...Respondent (s)........................... 

Advocatefo? Applicant (s) ... ... ... ... ... ... ... .._ ...Advocate tor Respondent (s) . ............... 

........._. _. ... ............................... - 0 ••• 

Note of Resistry 	 Orders of the Tribunal 

QA 555/9t, 

7./ 8.3.99. Shri J.K. Karn,tha c$ for the applicant. 

List it on 3.5.99 for hearing as prayed for. 

BSf 	 (LAKSH11AN 3HA) 
	

(L.R.K.. PRASMO) 
MfiBR (J)• 
	

118 ER ( A) 

18.1 .5.99. 	For iant of time, let it be listed on 29.7.99 

for hearing. 

lCese 	(L. H11INGLI,NA) 	 (s. '1ARRYAN) 
NEMBER (A) 	 VICE-CHMRf9,N 

19/29.7.99 	For went of time let it be listed for hearing 

on 9.9.99 

;)/o9. 09,1 99 • 

s j 

2 1,i07. 10.99 

(I. JHA) 
MEMBER(A), 	 MEMBER(J) 

For went of time, th heering4 adjourned 

to 07.10.1999. 

(L.tiingiiana)-:: 	 .Narayafl) 
eje iber(A) 	. 	Vice-.hairrnan 

2or want of time, the hearing is adjourned 
to 01,1.1999. 

(L.Hmiuiiana) 	 (.Narayan) 
Meirber(A) 	 vice-Cha inalarl 



	

: 	
I!I 

ie thG LB is not r1Va1ab1e toQ-y9  the 
hearing isadjou rn ed to 11.01.2000. 

(L. -1ninji.ana) 

23/11,1.2000 	J.Iclarn, counself or the applicant. 

List it for hearing on 1.1.3,2000. 

( La]cshman .Tha ) 	 ( L. F. k • Pras a6) 
M. 	 Mernb2r (J) 	 Member (A) 

( 

@ 24/1.3.2000 5 hri J..Iarn4  counsel for the applicant. 

List it for hearing on 7. 2000. 

Lakshrnan Jha ) 	 ( I4R.çPrsad ) 
ME3 

 
Member (J) 	 Member (A) 

Mai 

None for the applicant. 

sh • S . .Tiwary, counsel for respondents. 
List it for hearing on 29.5.2000 . 

	

(L4IiGLINA) 	 (L .JHA) 
MEMBER (A) 	 MEMBER (J) 

Sh. J..K4rri. counsel for the applicant. 

Sh. S .N .Tiwary counsel for the Pvt. respondent. 
Sh. H.P.Singh, AISC for the respondents. 

on the request made by counsel for the áppli-
cant, listt-it for hearing on 147.2000 

(L.HMINGLIANA) 	 (L.JHA) 

	

1EMBER(A) 	 MEz8ER(J) 

- 



p 

\ 2/ 14.7.2000. 

As the 0.8. of Court No. 1 is flOtt1aj1ab1ay 

list it on 21.8.2000 for hearing. 

s./ 	(L. HINGLI ANA)  

MC11BR (A) 	. 	 MEf18() 

2.8/21.08.2000 : Shri J.K.Karn, counsel for th 1  

on request, list it on 09.10 .' for 

	

hi3ring. 	I  
1 	 . 	 4,. 	• 

1" 

skj (L.R.K.Prasad)/4(A) 

I I  

'940.2000 	Ahri J.içKrn, coüsei for th 

	

U 	 z( c__,. 41. 
. J. ••• •4.lI'9 •' 	cj 	1L'. 	-' 

On, the re ut'n1e 

	

counsel fo t'h 	1icant, list it fd 

	

on 29.3.1.2000. 	
• 

( L.Hrn.tnliana  

	

Men*er (A) 	 . 

30./ 29.11.2000. 

ror want of time, hearing is adjourned to 
18.1.2001. Shri ,  3.K. Karn, the counsel for the 
applicant is present. 

I/C 8Sf 
	

(L.R.K. PRASAO)/M(A) 	 (s. NARAVAN 

31/18. 1. 2 CC]. 	Shri ki.I'..Larn, counsel for the appl1catt. 

On request, list it for herjng 
on 28.2.2CC].. 

. 	 ( L.Hrningljana )/M(A) 	C L. Jha )/zi(J) 

— S 

* 



r, 
4 

OA-555/96 

SKS 

1/5. 7.2 001 

-FOr Want of time, list,it for 

hearing on 3.4, 2(;C1, 

(L.Hmingliana )/M(J) (L,Jha)/M(J) 

SI-ir I J. Ic.Kirn, c oun e 1 f or t ho app 1idi nt, 
j) 

Shj karn,stateS that 
k 

3itni\1aX rnatter 

ha$ been list 	for hean ng 

K
A*No~ 447/97 

26,4,,2()01 and prays for adjounnnt oç 

'lit the saie date. On his. request, 	it 
'learirg/on 26.4.2001.,  

(L,Hingiiana )/M(A) 
 

- 

AS Cour 	.1 is not available 

of Ci'icuj t 8itt'ng at Rarhj 	lLs-t It for 
heing..'on 5.7.2óq1. 

L. Hmingliana, ) 
/ Member (A) 

For want of DB, 	list it for he ari ng 

on 27. 7. 2b01. 

Mrn.. 

/ 
- 	

-, 

33/3 

I 

( LI<aSac - )/M(A) 

38./ 18.7.2001. For want of 0.8., hearing is a'journad 

to,19.9.2001. 

I; 	 S 

/CBS/ 	 (L. HP1INGLIANA)/r(A) 



i
r 

Jj

Q.A.No.555/96 

/ 	 : 	For want 	time, hearing is adjourned to 
05,11.2001, 

7 
kJ 	 (3.N.Srngh Neelam)/VC 

/  

40,/ 	1 .2001 • Shri J,K.Karn, counsel 	applicant. On the 

requst made on behalf of, Shrl. V.l1.K. Sinha Sr.S.C., list it 

on/4s12.20O1 for hearing. 	

4 

3H)(J) 	 (L.R.KPRASD)/() 

Ii 

41 

25.12.01 

CM 	 Since D.S. is not available, list 
it on 12.Q2002 for hearing. 

*•° .• 

(L.Hrniglian&Y 

42/12 .2 ,2002 	The learned cou'i$e1 for the appiiartt is 

present, Shi 	 coinSe1 for private 

resont is indisposed Of a It thisitem 

be i1ta for hearing ori 21.3.2002, 

SKS 	(Sarweshwar Jha /M(& 	( B.N.Singh Nae1am)/I.C. 

I 



 

43 

21,3.0 

& 

FO want of time, haring is adjourned to 
8.5.2002. 

:1 
)IL 

(?e.Singh ee1a) 
C O 

.5 ,OO2tarned o1nsoI for a plicant is p.eent. 
.7 	 . 	 . 

ficialfrspondents represented by Additional 

L P$ingh 	that 

	

name of) $/rj G.eèe'has wrongr 	een Sbown in 
the VaW, list in Stead of 91 his flame. His name 
be mentqoriea in the case list. Cotins I for 

the ap4icant Submts that there is an identicaj 
aase'ffc.487/g7 ,k 	hch has bejjt 	on 31.5.O2 

apprecjatjn thiè Q be list on the 

	

âte to whj 	.Singh, 1SC, hs :no objection. 

of Shri H.D.Singh,ASCf':x offtcjaj responaets 

mentioned in the, dae list in place of Shr awe. 
listed on 31,5.o2 ' hearing ajoñ with 

/ tf/ 	 L487/97, 	 .. 	. 

As 

asad 	( B,N.Singh Lejam)/,C )y\. 	. . 	. 

/ 	

. 	. 	 . 	 . 

I 	 ... 	
.. 




